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Union of India through

1 . Mi fiistry of Urban l)©v© I opim©nt
N1rman Bhawan, N©w D©lhi #
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ORDER (ORAL)

Applicant in this OA prays for grant of tsrnpor ary
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ano nas also prdy©d for

fi "in th© post hs Is working

MppliCdrit dll©g©s that hs was ©ngag©d as part tirn© casual
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1  • 1 .99. According to ths

stat©d in the counter, applicant has worked

1-1/2 hours© a day and that too before starting of

they also submitted that applicant might ha've



Q

been gainfully employeb eleewhere un rernaimrig purtiun uf the

day. Applicant's case is not covered under the instructions

issued by DOPT toj corifei r iny teiiipoi ai y c-ucil-us.

3. As per reply, the applicant had been paid lumpsurn auiourit

for wcirking as Safaiwala. More he wot ked only 1 1/2 houf s pei

day as per counter atfidavit. These facts a? e not

controverted. There is nothing on record to show if the

applicant had worKed on full time basis.

4. As per the DOPwT's Scheme of 10.9.1933 and clarification

issued thereupon, part time workers are not covered to be

conferred with temporary status.
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be d 1 srnissed . According 1 y OA. is disrnissed. ' No costs.
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